FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PRIMEZONE DEVELOPERS
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of the Corporate Debtor

PRIMEZONE DEVELOPERS PRIVATE
LIMITED

2. Date of Incorporation of the Corporate Debtor | 07-02-2011
3. Authority under which the Corporate Debtor is | Registrar of Companies, Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45400HR2011PTC042024
Identification No. ofthe Corporate Debtor
5. Address of the registered office and principal | 109-110, Main Market Sector-8, Urban Estate,
office (if any) of Corporate Debtor Karnal, Haryana-132001
6. Insolvency Commencement Date in respect of | 05-06-2026
Corporate Debtor
7. Estimated date of closure of insolvency | 01-12-2026
resolution process
8. | Name and registration number of the | Mr. Hemanshu Jetley
insolvency professional acting as Interim | IBBI/IPA-001/IP-P00219/2017-2018/10457
Resolution Professional
9. Address and e-mail of the interim resolution | SCO-818, 15T  Floor, NAC, Manimajra,
professional, as registered with the Board Chandigarh- 160101
Email: hejetley@gmail.com
Mobile No.- 90417-00000
10. | Address and e-mail to be used for| SCO-818, 1% Floor, Above Yes Bank, NAC,
correspondence with the Interim Resolution Manimajra, Chandigah-160101
Professional .
E-mail:
cirp.primezonedevelopers@gmail.com
Mobile No.-98759-21490
11. | Last date for submission of claims 19-06-2026 )
12. | Classes of creditors, if any, under clause (b) of | Name of the class(es)- Homebuyers
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified 1. Mr. Deepankur Sharma

to act as Authorized Representative of
creditors in a class (Three names for each
class)

Reg No: IBBI/IPA-001/1P-P-02236/2020-
2021/13419

Address: House no 272, Second Floor ,Sector
37-A ,Chandigarh- 160036

Email: deepankursharma@yahoo.com

Contact No: 99881-15806 -

2. Mr. Khushvinder Singhal
Reg No: IBBI/IPA-002/IP-N00888/2019 -
2020/12833
Address: House No. 399 ,Sector
,Panchkula ,Haryana ,134112
Email: kvsinghal@gmail.com
Contact No: 99140-30030

12-A




3. Mr. Rajiv Khurana
Reg No: IBBVIPA-001/IP-P00126/2017-
18/10268,
Address: #1299, Sector 15B, Chandigarh
Email: ip.rajivkhurana@gmail.com
Contact No: 98155-47399

14. (a) Relevant Forms and (a)Web link:
https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives | Please refer Note 1 given below for applicable

are available at: form(s)
(b) Details are in (13) above.

Notice is hereby given that the’Hon’ble, National Company Law Tribunal, Chandigarh Bench has
ordered the commencement of the Corporate Insolvency Resolution Process of Primezone Developers
Private Limited on 05-06-2026.

The Creditors of Primezone Developers Private Limited are hereby called upon to submit their claims
with proof on or before 19th June, 2026 to the Interim Resolution Professional at the address mentioned

against entry No. 10.

The Financial Creditors shall submit their claims with proof by Electronic means only. All other
Creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to
act as authorized representative of the class [Home buyers] in Form CA.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.
The proof of claims is to be submitted by way of the following specified forms along with documentary
proof in support of their claims:

Note-1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by Workmen and Employees

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors

Submission of false or misleading proofs of claim shall attract penalties.

Kindly mention contacts details in the claim form so that any query regarding claim can be
resolved immediately.

[V
Hemanshu\Jé
Date: 08.06.2026 (Reg. No. IBBI/IPA-001/IP-P00219/2017-2018/10437Y P
Place: Chandigarh Interim Resolution Professional in the matter of

M/s Primezone Developers Private Limited - = »
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AUCTION OF STATE GOVERNMENT SECURITIES

The following State Governments have offered to sell stock by way of auction,
for an aggregate amount of ¥14,800/- Crore (Face Value).

Amount
3;'. State/UT rtaoisbeed Tenure (Year) ;‘l’:;:i:;
(XCrore)
. Re-issue of 7.92% Bihar SGS | Price
1. [ Bihar 1600 | 5051 issued on April 15, 2026 | Basis
Re-issue of 7.37% Chhattisgarh Price
500 SGS 2031 issued on April 15, :
Basis
2. | Chhattisgarh 2026
Re-issue of 7.83% Chhattisgarh Price
500 SGS 2040 issued on April 15, Basis
2026
1500 11| Yeld
_ Basis
3. | Gujarat .
1000 14| Yeld
Basis
A Jammq and 500 o5 Yielq
Kashmir Basis
400 Re-issue of 7.60% Kerala SGS | Price
2033 issued on April 15, 2026 | Basis
Re-issue of 7.81% Kerala SGS| Price
- |[[lKerala 1000 | 5037 issued on April 15, 2026 | Basis
1400 Re-issue of 7.86% Kerala SGS | Price
2042 issued on April 15, 2026 | Basis
Re-issue of 7.86% Madhya Price
1200 Pradesh SGS 2042 issued on Basis
6 Madhya April 15, 2026
" | Pradesh Re-issue of 7.90% Madhya Price
600 Pradesh SGS 2056 issued on Basis
il April 15, 2026
7. | Manipur 300 16 Ylel.d
Basis
8. | Mizoram 100 15| Yeld
Basis
Re-issue of 7.69% Tamil Nadu Price
1000 SGS 2033 issued on June 03, Basis
2026
Re-issue of 7.74% Tamil Nadu Price
9. | Tamil Nadu 1000 SGS 2036 issued on June 03, .
Basis
2026
Re-issue of 7.80% Tamil Nadu Price
500 SGS 2041 issued on June 03, Basis
2026
700 12 Bst'i
10. | Uttar Pradesh :
1000 g0 | Yield
Basis
Total 14,800

Theauctionwillbe conducted onthe Reserve Bank of India Core BankingSolution
(E-Kuber) system on June 09, 2026 (Tuesday). Individual investors can
place bids as per the non-competitive scheme through the Retail Direct portal
(https://rbiretaildirect.org.in).

For further details, please refer to RBI press release dated June 05, 2026
(Friday) on RBI website www.rbi.org.in

“Don’t get cheated by E-mails/SMSs/Calls promising you money”
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
PRIMEZONE DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor PRIMEZONE DEVELOPERS PRIVATE LIMITED
2. |Date of incorporation of corporate debtor|07.02.2011
Authority under which corporate : : :

3 debtor ig incorporated / registered Registrar of Companies, Delhi
4. | Corporate Identity No. / Limited Liability
| |Identification No. of corporate debtor
5 | Address of the registered office and
principal office (if any) of corporate
debtor

U45400HR2011PTC042024

| 109-110, Main Market Sector-8, Urban
Estate, Karnal, Haryana-132001

6. | Insolvency commencement date in 05-06-2026
respect of corporate debtor
7. | Estimated date of closure of insolvency 01-12-2026

resolution process

8. IName and registration number of the
insolvency professional acting as interim
resolution professional

9. JAddress and e-mail of the interim

resolution professional, as registered
with the Board

Mr. Hemanshu Jetley
IBBI/IPA-001/IP-P00219/2017-2018/10457

SCO-818, 1st Floor, NAC, Manimajra,
Chandigarh- 160101

Email: hejetley@gmail.com

Mobile No. 90417-00000

SCO0-818, 1st Floor, Above Yes Bank,
NAC, Manimajra, Chandigah-160101
E-mail: cirp.primezonedevelopers@gmail.com
Mobile No.-98759-21490

11. Last date for submission of claims - [19-06-2026

12.|Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13.|Names of Insolvency Professionals
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

Name of the class(es)— Homebuyers

1. Mr. Deepankur Sharma

Reg No:
IBBI/IPA-001/IP-P-02236/2020-2021/13419
Address: House no 272, Second Floor,
Sector 37-A ,Chandigarh- 160036

Email: deepankursharma@yahoo.com
Contact No: 99881-15806

2. Mr. Khushvinder Singhal

Reg No:
IBBI/IPA-002/IP-N00888/2019-2020/12833
Address: House No. 399, Sector 12-A,
Panchkula, Haryana-134112

Email: kvsinghal@gmail.com

Contact No: 99140-30030

3. Mr. Rajiv Khurana

Reg No:
IBBI/IPA-001/IP-P00126/2017-18/10268,
Address: #1299, Sector 15B, Chandigarh
Email: ip.rajivkhurana@gmail.com
Contact No: 98155-47399

(@)Web link:
https://ibbi.gov.in/home/downloads
Please refer Note 1 given below for
applicable form(s)

(b) Details are in (13) above.

14.|(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Notice is hereby given that the Hon'ble, National Company Law Tribunal, Chandigarh
Bench has ordered the commencement of the Corporate Insolvency Resolution Process of
Primezone Developers Private Limited on 05-06-2026.

The Creditors of Primezone Developers Private Limited are hereby called upon to submit
their claims with proof on or before 19th June, 2026 to the Interim Resolution Professional
atthe address mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by Electronic means only. Al
other Creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorized representative from among the three insolvency professionals
listed against entry No.13 to act as authorized representative of the class [Home buyers]
in Form CA.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claims is to be submitted by way of the following
specified forms along with documentary proof in support of their claims:

Note-1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by Workmen and Employees

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors
Submission of false or misleading proofs of claim shall attract penalties.

Kindly mention contacts details in the claim form so that any query regarding claim
can be resolved immediately. Sq/-

Hemanshu Jetley

(Reg. No. IBBI/IPA-001/IP-P00219/2017-2018/10457)
Interim Resolution Professional in the matter of

M/s Primezone Developers Private Limited

Date: 08.06.2026
Place: Chandigarh

FORM A - PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITCRS OF WS BLACKBERRY OVERSEAS PRIVATE LIMITED

RELEVANT PARTICULARS
1.|Name of Corporate Dabtor ' ELAEHBERR‘I’ OYERSEAS PRIVATE LIMITED
2. Data of mn::nr]:nnfahnn of nnrpnrate dabtor 14 052010

3, Authority under which corporate F'.agmtrar of Companies: Delhi 1l
_debtﬂr is incorporated [ reglstered \Under the Companies Act, 1956
. |Corporate ldenttty Mo, | Limited LIEII:II‘-IIl'y' CIN: US1900DL2010PTC3209742
ldentification No. of corporate debter,
_|Address of the registered office and Hagrs:aare-:] affica: G-11, Norh Square Mall, Malai
|principal office (if any) of corporate deblor Subhasn Flace, Nord Wesi Dehi, Dehi, Inde1! [II]EH'-
sohency commencement dake nrespa{i flmp:ma -‘E"H |;1 052026 (‘“nﬁrc-fl:rrd-nrrenar-ecmﬂﬁ- 06.2026)

.:Ealrrala: darﬁmn;a:ﬂ.reuhn u".'irr:f resaiifion :ur:-:-m 02.12. EI:]EE- -

Narme and regisration umoer of the inscivancy Name Ms, Bhawna Bansal

| prafessional acting s Interm) Resolution Professianal |Regiskation Number- BRR0PIT 8202200314150

.| Aidress and e-mad of the interim Resolution| Regstersd Address: 41198, D0A Fizts, Munika, Debi]

Professional, a5 regisiered with the Board| 110067, E-mail- hna-.-nahmsalus? ahoo.oom
|AFA Valid ”Erm 3112120

1|:|_:r|.|;H"ﬁ5-E and e-miad b be usad for corraspendence| E-SPZ3, LGF, Vasant Vihar, Delhi 110057
| with 1he Inlarim Resoldion Professional  |Email ; cirp. b1an:kberry@grna|l COm

11, Last date for submission of claims |19, [JE 2028
12| Classas of craditors, if any, under clauze (b] |Not Applicable
{of sub-sechion (G4 of sechon 21, ascertained|
by the interim resolution |:|n:'-1|355r:|nal |

13.Names of |F=EIJ|UEHIE' Professionats identiied) Mot Applicable
|t act as Authorisad Represaniative of creditors|
[in g clags (Three names for each class)|

14/{a) Relevant Forms and |1z} Wek linkc-hitps; by gow indhomesdownloads
[t Celals of aulhorzad recresentatives are avalabin at {hj MNA

Nalica i hereby given that the National Company Law Tribunal, New Defii 8ench, Gourt-Vl has
ered the commencament of a Comporate Fﬂmluenz Resalution Procass of Mis BLACKBERRY

'm-h-

PLATE

oo

OVERSEAS PRIVATE LIMITED on 03.06.2026 y of Orger recaivad on 05,06 2026).
The gradinrs of s BLACKBERRY OVERSEAS PRIVATE LI aru feratyy caled upon In submil eir claims
Ij!lh proal on o belong 19062026 the Imersim Resolution Professional al e adaness mentionad agains! Enfry Mo, 10

he financial creditors must submit their claims with proof by electronic means also.
Il cther creditors may submil the claims with prool In person, by post or by elecironic

penalties

meaans. Submission of false or misleading proofs of claim shall attrac
Sd/- Bhavna Eansat&nt&nm Resolution Professional
For M/s BLACKBERRY OVERSEAS PRIVATE LIMITE
IBBI Registration Number: IEEIﬂFﬁh-ﬂmIIP-EIET‘FEEEGEE-IIIENM'IM
SRF LIMITED
Registerad Office  Unit Nos. 236 & 237, 2nd Floor, DLF Gallera,

Mayur Place, Noida Link Road, Mayur Vihar Phase, Extension, Delhi - 110081
Motice is heraby given that the following share cartificates have been reporled as
lostmisplaces and the company intends 1o issue duplicate certificata in llau theraod, in
dug cource, Any person who has a valid claim on said shares shoukd fodge such claim
with the: company at its registred office within 15 davs hereof

Hame of the Folio Ho, of Shares Numbser Distinctive Mos.
Helder'Claimant Ho. (Rs. 10 f.v) of Shares Froun To

25 16319 1762851 | 1762875

11 74071 3541098 | 3541108

18 140025 5701591 | 5701608

50 333780 16391977 | 16302026

20 333740 16352027 | 16352046

i T 10 33379 16302047 | 16382056
anijit Singh 0 D R -1 57 S PR R B SRS RE )
ki 5 333792 | 16392057 | 16392061
1 333793 16392062 | 16392062

a0 432788 | 24411769 | 24411818

20 432790 | 24411810 | 24411838

10 £82TM 24411830 | 24411848

5 482792 | 24411840 | 24411853

1 82753 | 24411854 | 24411854
1344 1130835 [310347910] 310349253

all g0034644 | 7408550 | 405584

20 0034545 | 7405590 | T405609

a0 0169885 | 12910300 | 12510349

TOTAL 1680

Investor Name :
Ranjit Singh Kothari
Date : 08.06.2026 20/1, Belvedere Road, Alipore, Kolkata - 700 027

ARAVALI SECURITIES & FINANCE LIMITED
CIM : LET120HR1080PLCO3A125
| REGD. OFFICE: Ridar House, Ground Fioor, Plot No. 136, Sector-44, Gurgaon-122003
Phone | +91-124-47845TRid 2845804284582
Website: www aravalisecurities.com, Email : info@aravalisecurities.com

NOTICE OF 46TH ANNUAL GENERAL MEETING,
BOOK CLOSURE AND REMOTE E-VOTING INFORMATION

NOTICE is heredy given that tha 46th Annual General Meeting ("AGM") of the Members of
Aravali Securities & Finance Limdted will be heid on Saturday, July 04, 2026 at 12:00 Noon
(15T through Video Conferencing ¢V E ICther Audio Visial Mesns ("O8VM"), to fransact the
businassas a5 56t outin the Notica convening the AGM,

The AGM wil be held through VEIOAYM In comgliance with the applicable provisions of the
Companies Act, 2012 read with the Flules made thereunder, the Secunfies ard Exchange Boand of
India (Listng Obligafions and Disclosurs Reguirements) Regulelions, 2015 ["SEBI Listing]
Reguiations') and the circuars izzued by the Ministry of Corporate Afars MCA") and Securibes
and - Exchange: Board of india ("SEBM) permitling holding of AGM theough WEIDAMM facility,
withowt physical presenca of ihe Members al 2 common venue. The Regisiered Office of the
Company shell be deemed to be tha venue forihe AGM,

In compliance with the aforesaid Circulars, the Motice of AGM and the Aanual Report for the
Financial Year ended March 31, 2026 have been sent onfy through electronic mode fo those
Members whose e-mail addresses are regstened with the CompanyiDeposilories, The Molice af
AGM and Annual Reporl are-also avaliable an the website of the Company at
W aravalsecudties.com, on the websile of BSE Limited al www baeingia com and:on the
website of Mational Securities Depositony Limited {("MS0L") atwew,evoling, nsdl,.com

NOTICE is further given pursuant 1o Secbion 21 of the Companies Act, 2013 and apphicable Rules
made ihereunder that the Ragister of Members and Share Transfer Books of the Company shal
remain closed from Sunday, June 28, 2026 o Saturday, July (4, 2026 (both days inclusies| for the]
plrpose af the AGKM.

NOTICE is also hereby given pursuant to Section 108 of the Companies Act, 2013 read with Rule
20 of fhe Companies (Management and Adminisiration) Rules, 2014 and Regulation 44 of the
SEBI Lising Reguiabans, thal the Company has providad remaba e-voling facilily o #s Members
In respectaf the businesses toba iransaciad al the AGM hrowgh NSDL

The ramate e-voding penad shall commence on Wednesday, July 01, 2006 gt BO0AM. (15T} and
shall end on Friday, Juby 03, 2028 at 500 M. (I5T). The rermcée a-valing imodule shall thereafler
be desabdad by M50L and novaling shall be afowed bevond the said dase and time,

The cut-off date for datermining the elgiilty of Members tovate through remofe e-vating or e-voling|
during the AGM & Saturday, June 27, 2026, Persons whose names are reconded in the Regisler of
Members orinthe Regsierof Beneficial Cwners maintaned by the Deposfiones as on fhe cut-off date]
only shall be enfified bo aval the facility of remole &-voling or e-voling durng the AL

Anty parson who acguines shares of the Company and becames 3 Mimber of the Company aftar
i=gatch of e Notice and holding shares as on the cul-off date i Jume 27, 2026, may obiain the|
login 1D and passwor by sending & request at or io the Registrar and Share Transfer Agent, Skylne
Firancial Sarvices Prvala Limiled, Howewar, if a member 5 alraady registarad with MEDL for remole
e-vahing, hen such Member may use [heexistng Lser 10 ard passwornd fac casting tha vabe,

Members atlending the AGM {hrough WVCIOAYM faciity and who have not casd their vole through
redrode e-yoling shal be elgible to cast her vala through e-voling system duning the AGM,
Members who have cash thair voles through remaobe e-voling prar 1o The AGM may alss altend the
AGM through WCAOEYM Sut shall not be entitied fo cast thairvole again during the AGM I'-1em|:ner$|
gttending the AGM through VCIDAWM shall be countad for the purposs of reckoning the quorum
undar Section 103 of the Comganies Acl, 2013

The detailed procadurs for remate e-voding and attendng the AGM through VGOARWM s provided]
in the Mioboe of tha &G,

In case of any queriesigrievances relating to e-roling, Members may refer to the Frequently Asked
Ceestions: (FAQs) snd e-voting user manual avaidsble under the download section ' of
www.avaling.nsdl.comor condsct NSOL attall frea no, T800-222-340,

Members holding shares in physical form and who have not registered thair e-mail addresses wilh
tire Company may register fhe same with the Registrar and Share Transfer dgent of the Campany,
Members halding shares in dematenabeed foom may updala their e-mall atdressas with ther
respeciive Depository Participants:

Any querylgrievance redafing fo the AGM or remabes e-valing may be addressed b

Mz Aakanksha faiswal

Company Secratany & Compiance Officer

frawvali Securilies & Foance Limited

Plst N, 136, Ground Floar, Bder House, Sachor-44, Gurugram-1 22003, Haryana
Phone: +81-124-4234570/4 2B4560/4 284582

E-mail: companysecretanParevaisecurities.com

By order of the Board

Far Aravali Securities & Financa Limited

Sl

Place: Gurgaon Aakanksha Jaiswal
Date: 06,06, 2026 (Company Secretary and Compliznce Officer)

CIN No.: L65990MH1985PLC038164
Regd. Office: Empire House, 214, Dr. D N Road,
Ent. A. K. Nayak Marg, Fort, Mumbai - 400001.,
Tel No. 91-22-22071501 (6 Lines) Fax No.: 91-22-22071514
Email ID: investorsgrievance@weizmann.co.in, Website: www.weizmann.co.in
NOTICE
(For attention of the Equity Shareholders of the Company)
Mandatory transfer of equity shares to Investor Education and
Protection Fund Authority ("IEPF Authority")

Notice is hereby given that pursuant to the provisions of Section 124 (6) of the

Companies Act, 2013 read with the IEPF Authority (Accounting, Audit, Transfer

and Refund) Rules, 2016 (“the Rules”) the Equity Shares of the Company in

respect of which the dividend has not been paid or claimed during the
past seven consecutive years from 2018-19 shall be transferred by the

Company to the Demat Account of IEPF Authority.

In accordance with the procedure prescribed under the Rules, individual

communication is being sent to those shareholders at their latest available address

who has not claimed dividend with respect to the Equity Shares held in the Company
during the past seven years from F. Y. 2018-19 and whose shares are liable to be
transferred to IEPF Authority. The Company has uploaded the details of such
shareholders and their equity shares due for transfer, including their Folio Nos.or

DP ID - Client ID details, on its website www.weizmann.co.in. The shareholders

are requested to visit the website in order to verify the details of the equity shares

liable to be transferred to the IEPF Authority.

In case the Company does not receive any valid claim from the concerned

shareholders before 7" September, 2026, the Company shall with a view to comply

with the Rules, transfer the shares to the IEPF Authority by the due date by following
the due process as enumerated in the Rules which is briefly as under :

i) Incase of shares held in physical form : The Company would be issuing new
share certificates in lieu of the original share certificates and will convert them
in DEMAT form for the purpose of transfer to the IEPF Authority. Upon such
issuance, the original share certificates will stand automatically cancelled
and will be deemed non-negotiable thereafter.

ii) In case of shares held in demat form : The shares will be transferred to IEPF
Authority by way of Corporate Action.

Kindly note that all future benefits, dividends, if any, arising on such shares would

be transferred to IEPF Authority.

The shareholders may further note that this notice and the details uploaded by the

Company on its website should be considered as adequate notice in respect of

issue of the new share certificates by the Company for the purpose of transfer of

shares to the IEPF Authority, pursuant to the Rules.

You may be pleased to note that the Equity shares transferred to IEPF Authority,

including the benefits accruing on such shares, if any, can be claimed back from

the |IEPF Authority upon following the procedure prescribed under the Rules. The

Rules are available on the website of the IEPF Authority at www.iepf.gov.in.

In case, the shareholders have any queries on the subject matter and the Rules, they

may contact the Company’s Registrar and Share Transfer Agents, Bigshare Services

Private Limited, Office No S6-2, 6" Floor, Pinnacle Business Park, Next to Ahura

Centre, Mahakali Caves Road, Andheri (East) Mumbai—400093, Contact Nos. :

022 — 62638200/222/223, Email: investor@bigshareonline.com

For Weizmann Limited

Sd/-
Ami Purohit
Company Secretary

"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Place: Mumbai
Date: 08.06.2026

Shareholding patiern of the issuer before and after the preferential igsue Regulation 163 (1) (d) of ICDR 2048
F V|11f:'.‘| Led. Cilsgen # Pre-lssue Shareholding | *Post-Issue Shareholding
Pvu INFRA LTD_ Number of " of Number of & oaf
shares held | shareholding | shares held sharahaoldi
CIN No. LT0102AP1995PLC111705 T g T g e =
Registered Office: Plot No. 42,0.No. 54-28/3-5, Opp: Gurudwara, Behind, DBC : | 1
Bank, Gurunanak Colony, District- Vijayawada Andhra Pradesh - 520008, A Prometer & Promoter Group 45949040 | 2149 | -5.98,14.290 21.34
Fh No, DB66-2544224, Email id: info@pvvinfra.com, www.pvvinfra.com B. Persen acfing in concerf with the
CORRIGENDUM TO THE MOTICE OF THE EXTRACRDINARY GEMERAL MEETING Promater - . . .
An Extraordinary Ganeral Meeting ("EGM’} of the Members of PYY Infra Limited ithe *Company”) is scheduled to ba hefd on | Total Promoters holding 435943040 21.4% | 598,14 280 1.4
Saturday, June 13, 2026 &t 1100 AM. (IST) through Video Conferencing ("WCT) f Other Audio Visual Means ("OAVM®), The [NoN. PROMOTER GROUP
Mofice of the EGM ("EGM Motice”) was dispatched 1o the shareholders of the Company on May 21, 2028, in due compliance with ¥ . |
the provigions of the Companies Act, 2013 and rules made thereunder, read with the applicable circulars issugd by the Ministry | Institutional Investors '
of Corporate Alfairs and the Securitles ard Exchange Board of India. Capitalised words and expressions used bul mot defined Foreign Institutional Investors = : ;
[ . A i sFom E 3 i ! = 1
herain zhall have tha s.é.lrrle': meaning as assigned 1o them In tha :GM Molica. Eu-:lg.' Corparats Pr——l 1175 116879430 1170
This Corrégendum 15 being Issued o amend and supplement the Explanatory Statement annexed to the EGM MNolice, pursuant ——
{0 the provizions of tha Securlfles and Exchange Board of India {lssue of Caplial and Dizclasure Requiremanis) Ragulations, Nan- Institulional Investors = ' =1 2
2018 ["SEB| ICDR Regulalions™). The following amendments | addibions are hereby made io the Explanalory Slalement in |[MRIOCEs JORATIN 233 40827149 1,74
respect of tem Mo, 2 {Issuance of Convertible Equily Share Warranis on & Preferential Basis, for Cash) -I:iearing Fr— 0 2 0 1 0
1, AMENDMENT TO SECTION (a) - OBJECTS OF THE PREFERENTIAL ISSUE s inelud o Fahl S rt 54??1- 27 PP EIEE_*]-E‘IT'.’ T
The axisting Seclion (3] "Obiecls of the Preferantizl Issus in the Esplanatory Slalement in respact of lem Mo, 2 15 karsby bt ot e L L N L 1 ol 3 (N -t it R i
amanded and substituted with the following: Total Public hﬂ-ld-lﬂﬂ | 167823576 78.51 221]453325 TE.BE
The Company propases foraiss funds aggregating up le Rs. 48,87 50 000/- (Rupees Forty-Mime Crore-Eighty-Seven Lakh Fifty | Total | 213772616 100.00 28027 2515 100,00
Thowsand only) through issuence of Converlible Equity Shara Warrants on a preferantial basis, for cash, The net procesds
raisad fram the Preferenbal lssue shall ba ubilisad lor the following purposes 3, ADDITION OF SECTION - CURRENT AND PROPOSED STATUS OF PROPOSED ALLOTTEES
. ; - [REGULATION 163{1}{]} OF SEBI ICDR REGULATIONS, 2018]
ﬂ Mo | Farticulare:/ Dhjecty Amoynt (Re.} W0t Total lasue Sizg The following disclosure is hereby added fo the Explanatory Statement in respect of ftem No, 2, pursuani
Working Capltal Requirements of the Campany Fs. 34,91,25.000/- 0% to Regulation 163(1)(} of the SEBI ICDR Regutabons:
2 General Corporate Purposes Rs. 12, 46 B7.500/- 25% The current status (pre-preferential fssie) and proposed status (post-preferential issue} of the proposed
I LTy —— R, 2.40.37 500 5 allottees a5 Promoter ar Non-Promoter is set out below
Total Rs. 49,87.50,000/- 100% 8. Name of No. of Current | Proposed Remarks
No. proposed Allottee Warrants Status Status
Mote: The above uiilisation schedide iz indicaltive. The actual deployment of funds may vary bazed on bugingss reguirenents, Proposed to| [Pre-lssue) | (Post-lssus)
markatcondifions, and the iming and ouantum of exercise of the Warranfs, The funds shall be deploved ina phased manner a5 the | be Allotted 5 |
Warranfs are exarcized by the allpiteas and the balance 75% of the issue price is received by the Company. The Company shall | 1 | Pinnamanen| Esigtes Private 1,38,65.250 |Promoter | Promiter Mo change in status
disciose the actual utilization of proceeds in socardance with the aoplicatle provisions of the SEB! (LODR) Reagulations, 2075 | Limited
2. ADDITION OF SECTION - PRE AND POST PREFERENTIAL ISSUE SHAREHOLDING PATTERN OF THE ISSUER | 7 | Krishna Karthik Pothur 19,825,000  |Non-Promater | Non-Pramater | No change in status
[REGULATION 163(1)(d) OF SEBIICDR REGULATIONS, 2018] 3 | Codemosaic Systems Private | 30.00,000 | Mon-Promater | Non-Promater | No change in skalus |
The following disclesure is hereby added 1o the Explanatory Statement in raspact of llem No. 2, pursuant to Regulation 16311 )(d) Limited |
of the SEBI ICDR Regulations. 4 | Frostbond Private Limitad 25.00,000  |Mon-Pramater | Mon-Promatar | No change in status
The Pre and Post Preferantial 1ssue Shareholding Pattern of the proposed allotlees in the Company (on a fully dilited basls, |6 | Eastern Packet Software Private | 32.00,000 | Non-Pramoter | Non-Pramater | No change in stalus |
assuming full exercise and conversion of all 6.65,00,000 Convertible Equity Share Warranis into Equily Shares) |s as under. Lirmited |
Note: Pra-iszus shareholding is computed on a fully diluted basis assuming full payment of call money on all 8,86,64, 284 partly | & | Flamigo Information Private | 28.00,000 | Mon-Promatar | Mon-Pramater | No change in status
patd-up equity shares alfotfed pursaant fo the Rights (ssue on February 23, 2026, Pre-igsue fully allited capifal = 21.37.72 616 | Limited |
aquly shares. Posi-issve fully diluled capital (upon full conversion of all Warrantg)] = 28,02, 72,616 equily sharez, 7 | Geeat Origin Tech Pwi. Lid 29.00,000 .Hnn Promater | Mon-Pramoter | No change in status
Sr./Name of Pmpﬂggd Allottes Ea[agury Mo. of Pre-lssus Pre- Post-lssue | Post- Stafus F!- HEIE“'I-DN EIZI|LI|:II:|I'I5 Pwt. Lbd. .EE E‘E' I:I_I:l_l:l Nl:ll'l Pramatar ||"-I|:II'I -Promater NI:I nhan_ge in 5!:3.1I.JE.
Warrants | Equity | |ssue | Equity | lssue Post 8 | Rosepetal [T Sohutions Private 21.00,000 |Nan-Pramatar | Non-Pramater | Mo change in status
Shares % Shares B SEE T Limited |
FOl [Fnh":]pnn 10 | Eremads Lmsultin::,. Private 250,000 Mor-Pramatar iNﬂn-F‘rn:nTﬂter | No mange n stalus
conversion S 1 I.‘.'!T.!EE.EI |
— = - 1 1 - 1 — H | Adhigam Sofbware Private 26.00,000 | Mon-Promoter |Mon-Pramater | Mo change in stalus
1 |Pinnamaneni Estates Privata | Promoler | 1,38 65,250 | 445, 71428 | 20.85% | 5.84, 36,678 | 20.85% | FPromoler {{mited I
Limiled [ 33, 10000 - | o
Hlml ; Karthik P [ NonPramem | 13 15,000 % SR e 12 | Matoza Innovate Private Limited | 2200000 | Mon-Promotar | Mon-Promater | No changa in status
ot e A . Lo WL L B L SRI00N0 | 18 | Mo Piomo 13 | Secpl Engineering Constructon 26.00,000 | Non-Promater | Non-Promater | No change in s£3ius
Codemosaic Systems Private Narn-Promatar | 30,00,000 1] 0.00% | 25.00,000 | 1.07% | Non-Promaoter Pyt Lid. _
e . . 14 | Chausa Technologies Pyt Lid 23.00,000 | Non-Promater | Mon-Pramater | No change in status
qutmm F"""’IF Limited | N':'n F‘-‘rnrnnre_r EB,E]EE:_}:.: b @i“ %E]_D_'EEL{:'_E_?E‘ han-Promotes 15 | Mani Software Technologees Pyt | 31.00,000 | Non-Pramabear .Nun-F'runnter Mo changa i status
5 |Eastern Pocket Software Private | Non-Pramater | 32,00,000 0.00% | 2800000 | 1.14% | Non-Promoser Lid,
: Li "'"“f'j | . |- 1 ). 1 | | 18 | Winslet Tech Private Limitad 24.00,000 | Mon-Fromatar .Nun Pramater | No change in status
B |Flamingo Infarmalion Privabe Mon-Pramatar | 28 00,000 i 0.00% (2900000 | 1.00% | Mon-Promoier .13' 5__3}1-@.-5,.,- 1-_;.;],;-,.; F'rl.rE|1H L_|n|[g|j EF}'-_:_}'._EIEI_[I Ntlll p-mn.u[,ar Nun p—unﬂmr HU_E‘?‘?HEL"'_EPEF_
Limitae - i s { i 18 | Jivika Clothing Private Limited 24 0% 780 'Nnn Promater | Non-Promoter | No change in stalus
7| Great Oigin Tach Pyt. Lid. an-rramoler | 29,00,000 0.00% | 2B.00.000 | 1.03% | Non-Fromoler | |49 [ Consirucipeak Builders Private 32.00,000 'Hun Promater | Mon-Pramater | No-change in status
Hazelhood Solutigns Pyt. Lid Mar-Promoter | 28,00 004 0.00% | 2100000 | 1.00% | Non-Promoder Limited !
9 |Rosepetal 1T Solutions Private | Mon-Promater | 21 00,000 0.00% | 2500000 | 0.75% | Non-Fromoter | | 20 | Ganga Ghanathe 240,000 | Mon-Promater | Non-Pramater | Mo change in status
Limited L I e i s 21 | Sneha Ghanalthe 280000 | Mon-Promatar | Mon-Promater | Mo change in staius
10 |Ezemode Consultancy Private | Nan-Pramalst | 25,00,000 ! 0.00% | 26,00,000 | 0.88% | Non-Promoter | | 22 | Sonal Ghanathe 240,000 [Mon-Promaler | Mon-Promatar | No change in status
L ! : ! : 23 | Sunil Ghanaine 300,000 | Man-Promater | Non-Promater | No cnange in stafus
1 Lm:;mm Software Private |f“4'2'n-F‘ﬁ:'r"ﬂl'eIr 26,00,000 0 0.00% | 2200000 | 0.93% | Non-Prometer | |24 | Sidharih Rahul Nandagin 260000 _ | Non-Promoter | Non- F'fn::-rr'-nter No change in status
17 | Mal -I oAl Privala Liratad | Non-Framaler | 22 00000 0.00% | 26.00.000 | 078% | NenPromd % Arrulilas Suppliss Private Lmllﬂ:l BT 00,000 | Non-Promotar | Nnn F"'-:lrn:ll:eru Mo change in stalus
& é"ET'E!E—I'UE' e s ri: | e ginad 0o [ 5a 05t | 2 “;'pw—“--ﬁ 26 | Boppudi Sehzagei Rao 200,000 | Non-Promater | Non-Promater | No changa in stalus
2 ; : ki T B B e o . sl Triia bket] e
F‘ﬁl meng neEsing Consiruction | B,00 000 a 00,000 | 0.92 FOMmcae 27| Man Gupta. 50.000 'Mnn F'mmurer Nun__F_ : _F?’_I No change in stalus
— ry O arvesh K 50,000 -r'-l P'rn:rrr- Man-P N - 5Eal
14 | Chausa Technologies Pod. Lid, | Non-Promoler | 2B00000 | 0 | 0.00% | 31,00.000 | 1.00% | Non-Prometer | L2 | S8MEsh Kumar =i el WO el HEAeg
15 | Mani Software Technologies Pyl | Non-Promater | 39,00,000 | D.00% | 2400000 {1.41% | Mon-Promeser | Furhar, 1 15 hereby confirmed thal nane of the 28 proposed allcliess shall, indiadually or collectvely,
Lid | | acquire confral over the Company &5 a result of the proposed Preferenbial lssue. The existing Fromalars of
- | [ a | : = ; 5 :
18 [Winslat Tech Private Limited I Mon-Pramolar | 2400000 | 0 0.00% | 2700000 | 0 8E% | Mon-Promoser :hE &Eﬁ'ﬁﬂ?ﬂl;;;;rjrue 1o be o control of the Gompany after the Preferential [ssue.
17 | Satveer Trading Private Limited I Mar- Frnmnter 27 00,004 i 0.00% | 2409750 | 0.968% | Mon-Promeder | _ =~ : : :
= e : 1 } 1 =t The following disclasure is hereby added 1o the Explanatary Statement jn respect of tem No. 2, pursuant
18 iu'l'ﬂi:ﬂ Clothing Private Limiad | Mon-Promoter | 24,09 750 0 0.00% | 3200000 | 0.86% | Non-Promoler | to Regulation 163 {2) of ICDR 2045
19 | Constructpeak Builders Private | Mon-Promater | 32,00.000 i D.00% | 250000 {.14% | Mon-Promoéer | The Cerificale issued by A Somesh Rao,, Registerad valuer, certifying thal the prefereniial issue is being
Limiled made in gccordance with the reguiremenis contained in the SEBI ICDR Regulations will be made availabie
# | Ganaa Ghanathe | Man-Pramater 3,000 i o 280000 | ©09% | Non-Promaser | fE7 iInspection by the members during the Meating and will also be made available on the Company's website
ol el o ainkea 2,50.00 % | 200000 | 0.09% | Nor-Promoles | o5 will be accessible at hitps./fpvvinfra com/UPLOAD_DOCUMENTS/Valuation-repart-signed-RY _PVY-
£1 Snaha Ghanathe | NDI'I P"'I'I“ﬂ'I'tEf 280,000 1 0.00% | 240,000 |0 10% | Non-Promioter | infra-14-05-2026-aabe-final pdi
4 | Eig!'!e_l'_f_?_ljgl_'-arhe | Nan-Promater 2.40,000 0 0.00% | 300,000 | 0.08% | Mon-Prometer | This Corrigandum to the EGM Notice shall form an intagral parl of the EGM Metice, which has already been
s rS,_,.“.; Ghanathe | Non-Promater | 300 000 i D.00% | 260,000 | 0.91% | Mon-Promoter l:lrf;ula1E|_-:I ] l-i1_e sharahaldars o ':ha_-!:urr.pa.n:,r. al_'ll:l on -a_.-ur from |?:IH data he_lrau!. Ihg EGM Ml:l_!il:e shall always
- = - be raad in conjunction with Bus Cofrigenrdum, This Carrigandum i also being pubdished in Financaal Express
4 Slldhlﬂ_fl‘_‘_ E?"'U'.Ha"'jﬁgl_fll ! Nan-Pramater . 2-?1?'-':"5":' [' E'-':!["’-'h 3_2-'3';' F'['E' ! E' ':'q"’-'h “:ﬂ'F'f:'_mf-'f'-Ef {English language}, and Sakshyam daily (Telogu language) and will also be made available on the website
25 | Arruttias Supplies Private Liméfed| Non-Promater | 52 00 000 i} 0.00% | 200000 | 1.14% | Mon-Promotes | of the Company at www.pwvinira.com. All other contents of the EGM Notice, save and extepl as modified
Ll ik | | Ay et . b | ted by hi Cobai et :
e e T T e " % ond |G | e s of supplemented by this Comgendum, shall remain unchanged 81 Order of the Board of Direstors
27 | Maml Gupla | Non-Promater | 50,000 ] 0.00% ROGOD | .02% | Mon-Promofer ¥ For PYV Infra Limited
28 | Sarvesh Kumar | Non-Promater | 50,000 i 0.00% | 0.02% | Non-Promoter Sdl-
Total 5,650,000 Place: Vijayawada Akhilesh Kumar
ofa | e | Date: June 08, 2028 Company Secretary & Compliance Officer

epaper.financialexpresﬁ.mn'. .
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NOTIC

For Inviting Expression of Interest
for Assignment of Not Readily Realisable Asset (‘NRRA”)
under Insolvency & Bankruptcy Code, 2016 (“Code”) read with
Regulation 37A of Insolvency & Bankruptcy Board of India (Liquidation Process)
Regulations, 2016 In the matter of
Wis Aventura Components Private Limited (in Liquidation)
CIN: - U51505DL1997PTC089785
Notice is hereby given by the undersigned to the public in general that the below mentioned Not
Readly Realisable Assets (NRRA) of Mis Aventura Components Private Limited (in Liquidation)
(Corporate Debtor’) are being offered 1o the interested assignees under the provisions of the
Insolvency & Bankruplcy Code, 2016 (Code) read with Regulation 37A of Insolvency & Bankruptcy
Board of India (Liquidation Process) Regulations, 2016. The assets of the corporate debtor will be
assigned or ransferred on “AS IS WHERE IS WHATEVER THERE IS AND WITHOUT RECOURSE
BASIS”

Assets Details are as under. -

Al the rights in the Appfication under 1A No, 1531 of 2025 pending before the Hon'ble National
Company Law Tribunal, New Delhi Bench VI, filed under Regulation 10 of the Insolvency and
Banknptcy Board of India (Liquidation Process) Regulations, 2016 read with Rule 11 of the NCLT
Rules, 2016 arising out of the Liquidation proceedings of M's Aventura Components Private
Limited (Corporate Debor)for disciaimer of onerous property presently ying at the Import Bond
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e L K e e S S e e MR T G O S I S R T Secton, JNPT, Nhava Sheva, Mumbai Port under the custody o he Offce of Customs, involving

it & iy 5 i i i b the year 2017-2018, Valueis Rs. 14.46 Lakhs.
E3 Easan R (37 ) eve-srorenatf (oft ) RfRen Sraifdaét(ah)/ | arier g e Rremaree 2. TheAppl inlANo. under: 43read with Sections 45, 50 and 66 of the
v A e gfATTR aCe(at) & oo ar Raias e s bl Insolvency and Bankruptcy Code, 2016 fld by the Resolution Professional before the Honibla
; o h ) - = - NGLT, New Delhi against Ex-MansgemenySuspended Board of the Corporate Deblor for
1| rermosonn00sirs Sl R . fidsTes/ - e ey 2w avoitince of prleentl, undenvued, Fauduon an exarionae taniacions. The sad
N e D " a2 = B, ey application is presently pending adjudication before the Hon'ble NCLT, New Delhi Bench Vi and
e (R L E ST i ) 16002022 st @ S — M : 3 forms part of the Liguidation Estate of Mis Aventura Components Private Limited (Under

A A a5 Ao g1 A o R Liquidation). The estimated Value of the Application Fileds Rs. 5887.00 Lakhs
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Date of Publication of Invitation of EOI 08-06-2026
Last Date for Suhm\tsmn of Eligibility Documents 20-08-2026
Date of De Qualified Participants 22-06-2026
Last Date for Inspection/ Due Diligent 26-06-2026
Submission of EMD 03-07-2026
Auction Date 10-07-2026

The Liquidator shall advise further process, terms and conditions etc. on review of offers received in
consultation with the Stakeholders’ Consultation Committee (SCC). The Liquidator reserves right to
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